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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH :: NEW DELHI

ORIGINAL APPLICATION No. 521 of 2022

IN THE MATTER OF:

SAMPURNA NAND ....APPLICANT

VERSUS

STATE OF U.P. & ORS. ....RESPONDENTS

ADDITIONAL REPLY OF SHRI JAWED AHMAD, RESPONDENT

NO 32

MOST RESPECTFULLY SHOWETH:

1. That a matter of Original Application No 521/22, titled
Sampurnanand Vs State of UP & Others, pertaining to
pollution due to mining and stone crushers in t illegal
mining on hills in the area of villages Bhagoti Dei, Sonpur,
Biyahur and Chakjata, Pargana Bhagwat, Police Station
Ahraura, Tehsil Chunar, District Mirzapur, Uttar Pradesh is

under consideration of this Hon’ble Tribunal.

2. That upon hearing the matter , Hon’ble Tribunal was

pleased to inter alia pass following order on 01. 09.2022
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“3. Prima facie, the allegations made in the
application raise questions relating to
environment arising out of the implementation
of the enactments specified in Schedule I to the
National Green Tribunal Act, 2010. In view of
the allegations made in the application, we
consider it appropriate that a Joint Committee
be constituted to verify the factual position and
take remedial action. Accordingly, we constitute
a Joint Committee comprising of representatives
of Regional Office, MoEF & CC, Lucknow,
Director, Directorate of Geology and Mining,
Uttar Pradesh, State PCB and District
Magistrate, Mirzapur and direct the same to
meet within two weeks, undertake visits to the
site, look into the grievances of the applicant,
associate the applicant and representatives of
the concerned project proponents, if any, verify
the factual position, take appropriate remedial
action by following due process of law and
submit its report within two months by e-mail
at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in
the form of Image PDF. The State PCB will be
the mnodal agency for coordination and

compliance.”

3. That upon consideration of the report of Joint Committee
dated 3.2.2023 and hearing the matter on 27.4.2023 the

Hon’ble Tribunal was pleased to pass following order :-
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“8. In view of the averments made in the
application and observations/
recommendations made in the report, we
consider it appropriate to have the response of
State of Uttar Pradesh, through its Chief
Secretary, Director, Directorate of Mining and
Geology, Uttar Pradesh, State PCB and all the
project proponents who are impleaded as
respondents no. 1 to 43. The registry is directed
to prepare memo of parties and attach the same

with the application.

9. Mr. Mukesh Verma, Advocate has appeared
for respondents no. 1 and 2 and Mr. Pradeep
Misra, Advocate has appeared for respondent

no. 3.

10. Notices be issued to the respondents no. 4
to 43-project proponents and notices be served
on them through the District Magistrate,
Mirzapur. For this purpose notices issued to the
project proponents be sent to the District
Magistrate through email for getting the service
of the same effected on them and sending his

report in this regard.

€225

“15. In view of the facts and circumstances of the
case that all the mining lease project proponents

have not obtained CTE/CTO from UPPCB and
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consequent violation of the provisions of the
Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution)
Act, 1981 by the mining lease project proponents,
we direct all the mining lease project proponents
to cease and desist from committing or causing
any violation of the Water (Prevention & Control
of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981 and no further
mining shall be carried on in the mining leases in
question till further orders to the contrary by this

Tribunal.”

Name of Jawed Ahmad S/O Ali Amir Khan , appears at S No
29 of the list of mine lease holders provided in the joint
report. Finding of the joint committee during inspection are
internal page no 56 of the report (Running page 115). Any
site photo graph for mining lease area of Jawed Ahmad is
not found included in the said report. CTO was not
obtained from PPCB by Jawed Ahmad for mining at said

leased area.

4. That a notice was accordingly received by Jawed Ahmad as
Respondent No 32 from Consultant — Judicial, National
Green Tribunal, PB, New Delhi through District Magistrate ,
Mirzapur on 12.5.2023 for appearance before Hon’ble

Tribunal on 3.7.2023, the next date of hearing.

5. That it is respectfully submitted the as per the Government
order, the E- auction bid was allotted the mining lease of

minor mineral building stone and sand stone in 1.01 hectare



1317

area in Aaraji No. 730 of village Bhagauti Dei for 10 years (
21.7.21-20.7.31) to Shri Jawed Ahmad, Respondent No 32. A
copy of letter of intent issued by Office of District Magistrate
Mirzapur on dated 23.08.2018 is annexed hereto Annexure-

R 32/1.

. That after obtaining The Environmental Clearance From
SEIAA, UP vide letter dated 4.3.2023 and fulfilling other
conditions specified in the letter of intent, an agreement was
signed for operationalizing the mining in leased area between
Respondent No 32 and Additional District Magistrate,
Mirzapur on 21.7.2021. A copy of Environmental Clearance (
EC) dated 4.3.2021 is enclosed herewith as Annexure R-
32/2. It is pertinent to mention here that specific conditions
imposed in the EC did not include any condition to obtain
Consent under Water Prevention & Control of Pollution Act

1974 or Air Prevention & Control of Pollution Act 1981.

. That a letter/ notice was received from UPPCB vide letter
dated 3.12.2022 to comply with provisions of Water
Prevention & Control of Pollution Act 1974 and Air Prevention
& Control of Pollution Act 1981 and obtain consent under
said Acts. A copy of said letter of UPPCB dated 3.12.2022 is

enclosed herewith as Annexure R- 32/3.

. That Respondent No 32 applied for consent immediately and
UPPCB has granted consent under Sec 25/26 of Water
Prevention & Control of Pollution Act 1974 and Sec 21/22 of
Air Prevention & Control of Pollution Act 1981 vide order

dated 26.5.2023. The consent is valid up to 31.12.2027.A
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copy of said consolidated consent order is enclosed as
Annexure R 32/4. The Copy of consent order is not
endorsed to District Magistrate, Mirzapur or mining

department.

. That an Environmental study in compliance of EC condition

has been conducted in June 2023 in the mining lease area of
Respondent No 32 and the report is submitted to Ministry of
Environment & Forest, Govt of India along with its copy to
SEIAA and UPPCB vide letter dated 25.7.2023. A copy of the
report is enclosed as Annexure R 32/5. It is pertinent to
mention here that ambient PM emission and noise are found
within prescribed limits as per the report. The report
includes Lab Data (Air Quality Analysis, Noise, Water (nearby
area) & Soil Quality), Site Photo, Plantation & Dust

Suppression measures etc.

That it is submitted that in absence of any information about
the grant of consent by UPPCB, the District Magistrate,
Mirzapur issued a notice for Respondent no. 32 for not
having obtained CTE/CTO from Uttar Pradesh Pollution
Control Board till date under the provisions mentioned in Air
(Prevention and Control of Pollution) 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 for approved
mining lease area. The respondent no 32 was, therefore,
directed to close mining operations citing order of this
Hon’ble Tribunal dated 27.4.2023 in the Matter of OA
521/2022 titled Sampurnanand Vs State of UP & Others. A
Copy of notice issued by District Magistrate, Mirzapur dated

21.06.2023 is annexed hereto Annexure- R 32/6.
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11.That the District Magistrate was informed vide letter dated

12.

5.7. 2023 that Respondent No 32 has already obtained
consent from UPPCB (R-32/4). A copy of said consent was
enclosed with the letter for kind information of the District
Magistrate, Mirzapur. Copy of said letter along with
enclosure was also sent to District Magistrate Mining Officer,
Mirzapur, Chief Environment Officer (Circle-2) Uttar Pradesh
Pollution Control Board, Lucknow, Secretary Geology Mining
Department, Uttar Pradesh Government, Lucknow, Director
Geology and Mining Directorate Uttar Pradesh Mineral
Building Lucknow & Regional Office Uttar Pradesh Pollution
Control Board, Sonbhadra. True Copy of letter and Post office
slip dated 05.07.2023 is annexed hereto Annexure- R 32/7

colly.

That the report of joint committee is factually incorrect /
incomplete in respect of Respondent No 32. A table in
compiled below to reflect the observations made by joint
committee (Running Page 115-116) and the factually correct

position at mining lease site of Respondent No 32.

S Observation Factual Remark

No Position

a Lease Area | Accepted

1.01 Ha

b |EC granted | Accepted it shows that R32 is a law

vide letter abiding person.
dated
4.3.2021

c Mine area | Accepted

coordinates
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Mine lease | Accepted it shows that mining is

granted on carried out in legally

21.7.2023 for permissible manner.

10 years

Annual Accepted Average about 4 truck

production load per day.

10000 TPA

Not obtained | CTO has | No specific condition in

CTO. Notice | been EC to obtain CTO. The

sent. obtained lapse is purely
vide unintentional arising out
UPPCB of ignorance and lack of
order awareness and guidance.
dated CTO is obtained
26.5.2023 | immediately upon receipt

of notice to obtain it.
NOC for GW | There is no | Allegation has no

extraction not | tube well | relevance. Drinking water
obtained . in the | is obtained from village
premises. | hand pump and water for
sprinkling is obtained
from near by pond
through tanker.
Photograph  of  Pond
enclosed as Annexure
R32/8
KML file | Accepted
available with
mining deptt
Boundary Boundary | Allegation is baseless.
pillar not | pillars are | Photo of boundary pillars
visible available enclosed as Annexure
and exist | R32/9
since
demarcatio
n.
No fencing | Fencing is | Allegation is baseless.
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around lease | provided Photo of fencing enclosed
area since as Annexure R32/10
beginning.
AAQMS not | Air quality | Study report in
provided measured | compliance of EC
by lab/ | condition has been
UPPCB submitted to MOoEFCC
through and UPPCB in July 2023.
self Ambient air quality and
brought noise results are within
instrumen | prescribed limits
ts as and
when
monitoring
is done.
EC Report All air/ noise monitoring
compliance prepared results are found
report not | in June | complying the prescribed
submitted 2023 and | standards
submitted
in July
2023
Wind break | EC Allegation is baseless.
not adequate | complianc | Plantation  has been
e report | carried out in near by
shows area. About 500 trees
adequate have been planted in last
wind about 2+ years near
break mining area. Photograph
provided at R 32/ 11
Blast No  blast | Such activity will be done
vibration activity only after UPPCB
study report | being permission.
not submitted | undertake

n so far.
Only open

cast
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manual/
semi
mechanise
d mining

was being

carried
out.
GW No mining | Allegation has no
monitoring below relevance. No river
not done GWL is | mining involved. No tube
being done | well exists in the leased
area.
Slope of | Mining Slope is being maintained

mining bench
and pit limit
approved but

has been
done only

in a part of

as per mining guidelines.

report not | leased
submitted area up to
a depth of
about 3 m
so far.
No dust | Dust being | Allegation is baseless.
suppression always Photo of tanker mounted
mechanism suppresse | with sprinkling
d by water | mechanism is enclosed
sprinkling | as Annexure R 32/10.
arrangeme
nt
provided
with water
tanker
Kuccha road |Only av 4 | Allegation is baseless and
may raise | truck trips | speculative only.
dust due to | made / L
Regular sprinkling of
vehicle day. Water
water through tanker
movement is
mounted sprinkling
sprinkled . .
arrangement is carried

on road

out on kuchcha road to

10
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regularly . | suppress dust.

S Weighing No  such | Trucks are weighted at
bridge not | condition | nearby Stone crushers to
provided in EC/ | whom material is sold by

CTO R32.

t Excavated Accepted. | R32 has no stone crusher

material sold of its own.

no near by

units

u | Mining Accepted.
operation was
closed during

visit

13. That it is clear from above table that every sincere effort has

14.

been made by R-32 to comply with EC conditions and protect
environment to best of his capability and knowledge/
awareness. It is admitted that consent from UPPCB was not
obtained under Water Act 1974 and Air Act 1981. This lapse
occurred due to ignorance and lack of guidance and
awareness. It is certainly not a deliberate act to violate law.
Large number of respondents in the area who did not have
such consent shows that there is general lack of awareness
on this count. The Respondent applied for and obtained
consent soon after being made aware of it through notice by
UPPCB in Dec 2022. The respondent sincerely apologises for
saiud lapse and humbly seeks pardon from this Hon’ble

Tribunal for said unintended lapse.

That it is further regretfully submitted that neither District

Magistrate, Mirzapur nor Director, Mines & Minerals, Govt of

11
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16.

17.

18.
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12

UP brought it to knowledge of this Hon’ble Tribunal through
its report dated 23.8.2023 submitted to this Hon’ble Tribunal
that Respondent No 32 has already obtained consent from
UPPCB although it was specifically brought to knowledge of

both of these officers vide Annexure R 32/7 colly.

That it is humbly submitted that R 32 has not carried out
any mining activity since June 2023 after it had started
mining of minor mineral some time since Sept 2021 after
execution of lease agreement in end of July 2021. The mining
activity is presently lying closed. This small mine of mere
about 1 Ha is the only source of livelihood for the Respondent
and therefore the Respondent and dependent family are
facing enormous hardship due to closure of his mining
activity. It has put lively hood of about 30 manual labour
working in the mine for manual digging also at grave risk and

starvation.

That a general reply on behalf of the respondent along with
several other respondents in this matter was earlier filed
before this Hon’ble Tribunal just on the day of last hearing in
Aug 2023 by advocate appointed by the Respondent. The

same was not brought on record till last date of hearing.

It is humbly requested and prayed that present reply/
response may kindly be taken on record for kind

consideration by this Hon’ble Tribunal .

It is further humbly prayed that view of the reply, this

Hon’ble Tribunal may kindly allow the Respondent No 32 to
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carry out mining activity on the mining lease area allotted to

him by State Govt.

New Delhi

Dated 22.9.2023

Respondent No 32

Filed By / through

2a)

TRy

Sujeet Kumar & I.K.Kapila

Advocate for R 32

D 82, DLF Capital Greens

New Delhi

Mail : kapilaik@wyahoo.co.in

Ph - 9582063272

13
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH :: NEW DELHI
ORIGINAL APPLICATION No. 521 of 2022
IN THE MATTER OF:
SAMPURNA NAND L LAPPLICANT
VERSUS
....RESPONDENTS

STATE OF U.P. & ORS.
AFFIDAVIT

saner

O Vill Rasool Pur, Thana Adalhat,

I, Jawed Ahmad S/O Sh Ali Zarider” Ahimad;
Tehsil Chunar, District a}\;yn 3 ,‘\,o\h‘er%% tofemnly affirm and declare as under:
~ \ L nl*/',)’o',’a f

1. That I am mining lease holder for Gata No 730, Village Bhagotidei, Tchsil

Chunar, District Mirzapur and fully competent to file accompanying

Response/ reply.

2. That I am fully conversant with case as derived from record and competent
to swear to this affidavit.

3. That I have read the accompanying response/ reply on my behalf as

Respondent No 32 and have understood the contents thercol. The facts

stated there in are true and correct to the best of my knowledge and nothing

has been concealed there from.

4. That the Annexures are true copy of the originals.
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Verified at New Delhi on this __ day of September,

9 2023 that the contents of above affidavit are true and
correct to knowledge, no part of it is false and nothing

material has been concealed therefrom.

N
C,J/Z?%#{///
DEPONENT

App. by Delhi i
& Period 25
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, UP.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax - 91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

To,
Shri Javed Ahmad,
Village- Bhagotidel,
Tehsil- chunar, District- Mirzapur, U.P- 231304

Ref. Hu..j.ﬂ.ﬂ..framﬁﬂwsmsfzuzu Date: 2 fﬁ,/l‘abﬂ.na.ry, 2021

Sub: Environmental Clearance for Building Stone (Sand Stone) at Gata No.-730,Village-
Bhagotidei, Tehsil- Chunar, District- Mirzapur, U.P., (Leased Area : 1.01 ha).
Dear Sir,

Please refer to your application/letter dated 29-08-2019, 20-09-2019, 08-10-2020, 23-11-
2020 & 22-12-2020 addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow
on the subject as above. The State Level Expert Appraisal Committee considered the matter in its
meetings held on dated 23-12-2020 and SEIAA meeting 16-02-2021.

A presentation was made by the project proponent along with their consultant M/s
PARAMARSH (Servicing Environment and Development). The proponent, through the documents
submitted and the presentation made informed the committee that:-

1. The environmental clearance is sought for Building Stone (S5and Stone) at Gata No.-
730,Village- Bhagotidei, Tehsil- Chunar, District- Mirzapur, U.P., (Leased Area : 1.01 ha).

2. The terms of reference in the matter were issued by SEIAA, U.P, vide letter no.
435/Parya/SEAC/5018/2019 dated 29/11/20189.

3. The public hearing was organized on 12/09/2020. Final EIA report submitted by the project

proponent on 09/10/2020.
4. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. SIAfUP/MIN/41382/2019
2. File No. allotted by‘ SElIAA, UP 5018
3. | Name of Proponent ShriJaved Ahmad 5/o Shri Ali Zameer Khan
4. | Full correspondence address of R/o- Village- Rasoolpur, Thana- Adalhat, Tehsil-
proponent and mobile no. Chunar, District- Mirzapur, U.P.
5 Name of Project Building Stone (Sand Stone) Mining Project
6. | Project location (Plot/ Khasra /Gata No.) | Gata No.-730
7. | Name of Village Bhagotidei
8. Tehsil Chunar
9. | District Mirzapur
| 10. | Name of Minor Mineral Building Stone (Sand Stone)
11. | Sanctioned LeaseArea (inHa.) 1.01 ha.
12. | Max.&Minmrl within lease area 105.0 mRL- 98.0mRL
13. | Pillar Coordinates{Verified by DMO) Pillars Latitude [N) Longitude (E)
A 25°03'30.73" | 82°59'54.79"
B 25°03' 31.19" 82° 59' 59, 99 |
c | 25°03'2888" | 83°00'00.11" |
I |l D 25°03'28.54" | 82°59'55.01"
14 | Total Geological Reserves 6,89,256 m
15. | Total Mineable Reserves -1,99,982 m* e
16. | Total Proposed Production (in five '-.rear',i f-*5ﬁ,'iﬁﬂ{hﬁ3
17. | Proposed Praduction ,.n’ year = —+——  Production
& 10,000m’




District- Mirzapur, U.P., (Leased Ares 18

£.C. for Building Stone (Sand Stone] at Gata il-
1.01 ha
i 10,000m’
. 10,000m’
i 10,000m"
g™ 10,000m’
Total 50,000m"
18. | Sanctioned Period of Mine lease 20 Years (from the execution of lease deed) |
19. | Production of mine/day 33.33 m’(average)
20. | Method of Mining Opencast Semi-Mechanized — 0
| 21. | No.of working days | 300 days - !
22. | Working hours/day | 8 Hours/Day = {
23. | No.Of workers | 30 [average)
24. | No.Of vehicle movement /day 4 (average) - |
25. | Type of Land Govt. Revenue Land — ]
26. | Ultimate Depth of Mining | 06 meter (average) )
27. | Nearest metalled road from site | 0.75 km |
28. | Water Requirement PURPOSE REQUIREMENT (KLD) |
Drinking& Others 0.30 B
Suppression of 4.50
dust |
Plantation 0.15 B |
i | Cthers{ if any) — =L
. | | Total 4.95 |
29. | Name of QC! Accredited Consultant with | M/s Paramarsh (Servicing Environment and |
QCl No and period of validity. Development), Lucknow, L'.P |
QCI/NABET/EIA/1821/RA0120 |
| validity- may 01, 2021 -
| 30. | Any iitigation pending against the project | No _1I
or land in any court -
31. | Details of 500 m Cluster Map & certificate | DMO, Mirzapurvide Letter No. 973/khanij/2020, |
Verified by Mining Officer Dated 17""Cctober, 2020 ,
32. | Details of Lease Area in approved DSR Page No.-11,5.No.- 12 "y e |
| 33. | Proposed CER cost 1.35 Lakh s s
34. | Proposed EMP cost 13.55 Lakh e i
35. | Length and breadth of Haul Road. Length- 0.75 Km, Width- more than60m  *
36. | No. of Trees to be Planted 150
5. The mining would be restricted to unsaturated zone only above the phreatic water rable and
will not intersect the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankmeant o
in eco-fragile zone such as habitat of any wild fauna.
7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as am ended)

Based on the recommendations of the State Level Expert Appraisal Committee meeting held o
23-11-2020 on the above said project, the State Level Environment Impact Assessment Authority
meetings held on dated 16-02-2021 has decided to grant the Environmental Clearance to the title
project for collection of 10,000 m>/annum is proposed lease area 1.01 ha subject to effective
implementation of the following General Eﬂrdltlnns and: spﬂmf.:: coditions:

General condition:

T



X

10,

11.
12.

13.

14.

15.

16.

17.

18.

19.

20.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).
Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly
verified by competent authority along-with copy of the Environmental Clearance letter will be
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

it shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.
Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Pepartment.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlwng
soil characteristics of the river bed fbasin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly. ot

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent autherity shall be submitted to
the RO, PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

Hydro-geological study shall be carried out by a reputed argamzatmn;’mstrtﬂe within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes. :

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be main‘taing#‘ £aval _E_(‘j'tl',l soil, if any, and the top secil should
be utilized for green cover/tree plantatjs """"‘-r’
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C. for nd Stone) at Gata No.-730,Vil idei, Tehsil- Chunar, District- Mir L U.P., (Leased Area :

21.
22.

23.

24,

25.

26.

27.
28.

29.

30.

31.

32.

33.

34,

35.

1.01 hal.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite datafinformation/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
ZilaParisad/ Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
OWN eXpenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s
expenses shall be submitted within 02 months from the date of issuance of Environment
Clearance.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional
Officer of UPPCB and SEIAA within 02 months.

Erwiranmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified
by the workers during operations of the miﬁ&ﬁ;& taking required safeguard measures. In this
regards the safety notified zone should belaft so at thel q‘z‘:itatfnesting area is undisturbed.
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E.C. for Building Stone [Sand Stone) st Gata No.-730,Village- Bhagotidei, Tehsil- Chunar, District- Mirzspur, U.P., [Leased Area :
1.01 ha),
36. The project propenent shall undertake adequate safeguard measures during extraction of

37.

38.

39

41.

42,

43,

45,

46.

47,

river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite quantity of water (surface water and groundwater), required for
the project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying
the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. (MokEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site).
Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adeguate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,

ZilaParishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation):

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptilefinsect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions:

1.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the
start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may hil:l'l.i'E been disturbed due to their mining activities
and restore the land to a condition which _is}it'fn'l""g‘fbwth of fodder, flora fauna etc.

If the proposed project is situated in noti ed area of ground water extraction, where creation

of new wells for ground water extracti;u; h;gt‘.-‘gjh; iﬂl.jrequirement of fresh water shall be
K& ..

=
-
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met from alternate water sources other than ground water or legally valid source and
permission from the competent authority shall be obtained to use it.

10.

11.

12.

14.

15.

16.

17.

15.

The project proponent shall ensure that if the project area falls within the eco-sensitive
zone of National park/ Sanctuary prior permission of statuary committee of National board
for wild life under the provision of Wildlife (Protection) Act, 1972 shall be obtained before
commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or incorrect
then punitive actions as per law shall be initiated against the authority issuing the cluster
certificate.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
area is less than 05ha, but factually the distance is less than 500 mt and the mine is located
in cluster of area equal or more than 05ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which
shall form the basis for midterm review of conditions of Environmental Clearance.

. The mining work will be open-cast and manual/semi mechanized (subject to order of

Hon'ble NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should not
be employed for mining purpose. No drilling/blasting should be involved at any stage.
It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid
erasion of river bank. The mining is confined to extraction of sand/moram from the river
bank only.
The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.
The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zane in
the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining
area), distance from the bridges etc. it shall be ensured that no mining shall be carried out
during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.
The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. Periodical medical
examination of the workers engaged-in the project shall be carried out and records
maintained. For the purpose, schedule of health examination of the workers should be
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19.

20.

21

22

23

24.

25.

26.

27.

28.

29,

31

32.

33.

34

35.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the
impact zone shall be monitored periodically. Further, quality of discharged water if any shall
also be monitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids [T5S)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on
haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Four ambient air quality-monitoring stations should be established in the core zone as well
as in the buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations
should be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained callectively. Total cost will
be shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of maobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during
project activity will be separately storage in bins and managed as per Solid Waste
Management rules.

Green areafbelt to be developed along haulage road in consultation of Gram
Sabha/Panchyat.

Natural/customary paths used by villagers should not be obstructed at any time by the
activities proposed under the project.

. Digital processing of the entire lease area in the district using remote sensing technique

should be done regularly once in three years for monitoring the change of river course by
Directorate of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be
maintained and report be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom suggestion [/ representation has been received while processing the proposal. The
clearance letter shall also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional
office, District Industry Centre and Collector’s office/Tehsildar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Regional Office of the Ministry located in
Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interést of ervironment protection.

Concealing factual data or submission-o false/fabricated data and failure to comply with
any of the conditions mentioned abpud B gsult in withdrawal of this clearance and
attract action under the provisions of Bns taetion) Act, 1986.
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ildi Sand Stone] at Gata No.-730, Tehsil Chunar, District- Mirzapur, U.P., (leased Area:
1.01 ha). :

36. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

37. Waste water from potable use be collected and reused for sprinkling.

38. During the school opening and closing time vehicle movement will be restricted.

39. A width of not less than 50 meter or 10% width of river can be restricted for mining
activities from river bank. A condition can be imposed that mining will be done from river
activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-
with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14,/09/2006, as amended and send regular compliance reports
to the authority as prescribed in the aforesaid notification. , - “

Member Secretary, SEIAA
Ref. No......ococsviseveneenen... [Parya /SEIAA/S5018/2019  Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, lor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central
Region), Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow.
5. District Magistrate, Mirzapur, U.P.
Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

o

[(Ashish Tiwari)
Member Secretary, SEIAA
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
184426/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 26/05/2023
To,
M/s
SHRI JAVED AHMAD(SAND STONE)
ARAZI NO. 730, AREA-1.01Ha, VILL. BHAGOTIDEI, TEHSIL- Application Id-
CHUNAR, DISTRICT-MIRZAPUR(U.P.) 21207918

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI JAVED AHMAD(SAND STONE) located at ARAZI NO. 730, AREA-
1.01Ha, VILL. BHAGOTIDEI, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR(U.P.). subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA SHRI JAVED AHMAD(SAND STONE) granted for the period from 26/05/2023 to
31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Building Stone (Sand |10000 Cubic MetersY ear
Stone)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 10000 Cu Meter/Y ear by opencast
and semi mechanized mining in 1.01 hectare leased area at ARAZI NO. 730, VILL. BHAGOTIDEI,

TEHSIL-CHUNAR, DISTRICT-MIRZAPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide Letter No. 794/Parya/SEIAA/5018/2020, Dated-

04.03.2021 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

18. Consent feesiif revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

Digitally signed by RAJENDRA

RAJENDRA SINGH siNGH

Date: 2023.05.26 15:55:40 +05'30"

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. Digitally signed by RAJENDRA

m (Lifestyle For Environment ) \\/ Lifestyle for
“i‘aﬁ%‘% mﬂ'ﬂ%ﬂ Environment

farerT LiFE - warfaror & R sfa dft \" LiFE

RAJENDRA SINGH sineH

Date: 2023.05.26 15:55:52 +05'30'

Chief Environmental Officer (circle-2)

FASGAT — FUHAT § AT TR T FA=1T g ATAT AHT AR AT F
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T FAATEAT (AHAT SHATHT) FT FHET FATEAT 99 2030 TF AT 14 917 FA T99 FT
AT T IO FL THAT & | 92 /AT Fohed & TA 914, T T T a7 a1 721 ...2

FATANIT TeATFedh [ TAFEIAT IcATE BN FA< H Bobel F & | THS ST HEAT0T g 36 T < —
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FHAT ST THAT &

T ST A8 - §= 3 FT 0T q1ea9 | IidgT it SFeaahdT g - g ot F77 AT =77 2
BT I & (o0 9@ 9«41 968 F7, 941 G999 21 a1 F1C [ & &9 § G199 F TTAT FL A94T
AT A TEgd T¢ @39 F:3
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TR g IR g |
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M Gma || Compliance Report <compliancereport1234@gmail.com>

Compliance of the stipulated Environmental Conditions/Safeguards of EC Letter No

Ref No. EC Ref No.-794/Parya/SEIAA/5018/2020,U.P File No. 5018

1 message

Compliance & Replenishment Report <compliancereport1234@gmail.com> Tue, Jul 25, 2023 at 5:32 PM

To: rocz.lko-mef@nic.in, doeuplko@yahoo.com, rosonbhadra@uppcb.in

To
The Regional Officer,
Ministry of Environment & Forest, Govt. of India

5% Floor Kendriya Bhawan, Sector H, Aliganj
Lucknow-226020

Subject: Compliance of the stipulated Environmental Conditions/Safeguards in the Environmental
Clearance Letter and Environmental Monitoring Report Of Building stone (Sand Stone) Mining
Project Gata No-730 At Village —Bhagotidei ,Thana- Adalhat Tehsil-Chunar, District-Mirzapur, Uttar
Pradesh Area - (1.01acres)

Ref: Environment Clearance Letter no. Ref No. EC Ref No.—794/Parya/SEIAA/5018/2020,U.P File No.
5018

Dear Sir,

This has reference to the EC letter no EC Ref No.—794/Parya/SEIAA/5018/2020,U.P File No. 5018 Date of
Issue EC - 04/03/2021) Issued by State Level Environmental Impact Assessment Authority, Uttar-Pradesh
which I have been asked to submit the compliance with the specific and general conditions of the same.

As per the notification S.0. 5845(E) by Ministry Of Environment, Forest And Climate Change (MoEF&CC)
Dated 28/11/2018, MoEF&CC has withdrawn the requirement of mandatory hard copies of compliance
reports to departments ,hence we are submitting the soft copy of the Report to you for your perusal.

In view of above, I am submitting a copy of the following information/ documents for your kind perusal:

1. Point-wise compliance of the stipulated environmental conditions/ safeguards. (Session: JUNE
2023)
Thanking you,

Yours Sincerely,

M/s Shri Javed Ahmad
Copy to:

1.  Uttar-Pradesh State Pollution Control Board, Lucknow
2. The Member Secretary, State Level Environmental Impact Assessment Authority, Lucknow

Encl: As Above

ﬂ COMPLIANCE 2023.pdf
4040K

https://mail.google.com/mail/u/2/?ik=d2fdc091aa&view=pt&search=all&permthid=thread-a:r7728310887761583894 &simpl=msg-a:r-790939954788948...
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COMPLIANCE REPORT JUNE 23
EC Ref No.-794/Parya/SEIAA/5018/2020,U.P File No. 5018

To

The Regional Officer,

Ministry of Environment & Forest, Govt. of India
5" Floor Kendriya Bhawan, Sector H, Aliganj
Lucknow-226020

Subject: Compliance of the stipulated Environmental Conditions/Safeguards in the
Environmental Clearance Letter and Environmental Monitoring Report Of Building stone
(Sand Stone) Mining Project Gata No-730 At Village —Bhagotidei ,Thana- Adalhat Tehsil-
Chunar, District-Mirzapur, Uttar Pradesh Area - (1.01acres)

Ref. Environment Clearance Letter no. Ref No. EC Ref No.—794/Parya/SEIAA/5018/2020,U.P
File No. 5018

Dear Sir,

This has reference to the EC letter no EC Ref No.—794/Parya/SEIAA/5018/2020,U.P File No.
5018 Date of Issue EC - 04/03/2021) Issued by State Level Environmental Impact Assessment
Authority, Uttar-Pradesh which | have been asked to submit the compliance with the specific and
general conditions of the same.

As per the notification S.O. 5845(E) by Ministry Of Environment, Forest And Climate Change
(MoEF&CC) Dated 28/11/2018, MOEF&CC has withdrawn the requirement of mandatory hard
copies of compliance reports to departments ,hence we are submitting the soft copy of the Report
to you for your perusal.

In view of above, | am submitting a copy of the following information/ documents for your kind
perusal:

1. Point-wise compliance of the stipulated environmental conditions/ safeguards. (Session:
June 2023)
Thanking you,

Yours Sincerely,

M/s Shri Javed Ahmad
Copy to:

1. The Member Secretary, Uttar-Pradesh State Pollution Control Board, Lucknow
2. The Member Secretary, State Level Environmental Impact Assessment Authority, Lucknow

Encl: As Above

Prepared By: P & M Solution 8826287364, 8377871554
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COMPLIANCE REPORT JUNE 23
EC Ref No.-794/Parya/SEIAA/5018/2020,U.P File No. 5018

COMPLIANCE REPORT OFSTIPULATED SPECIFIC
AND GENERAL CONDITIONSIN
THEENVIRONMENTAL CLEARANCE LETTER

EC Ref No.-794/Parya/SEIAA/5018/2020,U.P File No. 5018

of

BUILDINGSTONE(SAND STONE)MININIG PROJECT
GATA NO-730
AT VILLAGE -BHAGOTIDEI ,THANA- ADALHAT TEHSIL-CHUNAR,
DISTRICT-MIRZAPUR, UTTAR PRADESH

AREA - (1.01ACRES)

At

APPLICANT

SHRI JAVED AHMAD

ADDRESS:R/o- VILLAGE - RASOOLPUR, THANA-
ADALHAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR, UTTAR
PRADESH

DISTRICT - MIRZAPUR, UTTAR PRADESH

Prepared By: P & M Solution 8826287364, 8377871554
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COMPLIANCE REPORT

PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated
that “It shall be mandatory for the project management to submit half-yearly
compliance reports in respect of the stipulated prior environmental clearance
terms and conditions in hard and soft copies to the regulatory authority
concerned, on 1stJune and 1st December of each calendar year” and as per
compliance of condition mentioned in Environment Clearance Letter, Six
monthly compliance reports should be submitted to the Integrated Regional
Office of MoEF& CCLucknow.

It is mandatory to submit a Six Monthly Compliance Report to show the
status & compliance of all the Conditions mentioned in Environment
clearance Letter, along with monitoring of various Environmental Parameters

(as per CPCB Norms).

The regulatory authorities in this case are Uttar Pradesh State Pollution
Control Board, Integrated Regional Office-MoEF&CC, Gol (Lucknow) and
SEIAA UP. Various scheduled Site Visits were conducted by a team of Experts
to Monitor Pollution related parameters as defined by CPCB / SPCB. Samples

for water and soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, a
Compliance Report was prepared by the Team on behalf of Project Proponent;

details of which are present in Chapter — “Compliance Report”.

Methodology for Preparation of Report is as follows:
1) Study of EC Letter & Related Documents,
2) Site Visits by a Team of Experts,

Prepared By: P & M Solution 8826287364, 8377871554
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3) Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise.
4) Analysis of Samples collected during Monitoring,
5) Interpretation of Monitoring Results,

Generic Structure of Report:

1. Purpose of the Report, explaining the need of a Compliance Report and
Methodology Adopted for preparation of Report.

2. Environment Clearance Letter, prescribing all the conditions &
guidelines to be followed during construction Phase and Operation
Phase of the Project.

3. Site Study Report, showing status of the project and site photographs.

4. Compliance Report, explaining the entire General & specific conditions
in the EC Letter and providing details w.r.t. each condition/guidelines.

5. Monitoring Reports & Analysis, showing the level of emission within

the project site for various Environment Parameters.

As per the EIA Notification 14 September 2006 (point no 10 Post
Environmental Clearance Monitoring) It shall be mandatory for the
project management to submit half-yearly compliance reports in respect
of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1st June

and 1st December of each calendar year.

10. Post Environmental Clearance Monitoring:

{(ip It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and sofi
copies to the regulatory authority concerned, on 1% June and 1¥ December of each calendar year.

(ii) All such compliance reports submitied by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web sile of
the concerned regulatory anthority.

B

Prepared By: P & M Solution 8826287364, 8377871554
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POINT WISE REPLY OF ENVIRONMENTAL CLEARANCE COMPLIANCE:-

COMPLIANCE OF GENERAL CONDITIONS

S.NO. GENERAL CONDITION COMPLIANCE

This environmental clearance is | Agreed.
subject to allotment of mining

lease in favors of project

1.
proponent by District
Administration/ Mining
Department.

Agreed.

The mining lease is not the forest
Forest clearance shall be taken by
land.
2. | the proponent as necessary under
The lease deed and auction has been

law.
done after getting forest clearance for
the above said lease.

Any change in mining | Agreed.

area,khasra numbers, entailing | If there is any change in mining area,
capacity addition with change in | khasra numbers, entailing capacity
process and or mining technology, | addition with change in process and
modernization and scope of | or mining technology we will go for

working shall again require prior | the fresh Environmental clearance.

Prepared By: P & M Solution 8826287364, 8377871554
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Environmental Clearance as per
the provisions of EIA Notification,

2006 (as amended).

Precise mining area will be jointly | Agreed & complied.

demarcated at site by project | The mining is being done as per
proponent  arid officials  of | approved mining plan.
Mining/Revenue department
prior to starting of mining
operations. Such site plan, duly
4. |verified by competent authority
along-width copy of the
Environmental Clearance letter will
be displayed on a hoarding/board
at the site. A copy of site plan will
also be submitted to SEIAA within

a period of 02 months.

Mining and loading shall be done | Agreed and complied

only within day hours’ time

No mining shall be carried out in | Agreed and complied
6. |the safety zone of any bridge | There is no bridge within 500 m from

and/or embankment. the project site.

7. | It shall he ensured that standards | Agreed.

Prepared By: P & M Solution 8826287364, 8377871554
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related to ambient air
quality/effluent as prescribed by
the Ivlinistry of Environment &
Forests are strictly complied with.
Water sprinklers and other dust
control majors should be applied
to take-care of dust generated
during mining operation.
Sprinkling of water on haul roads
to control dust will be ensured by

the project proponent.

Water sprinkling is being done for

the dust suppression.

Dense plantation is also taken to

mitigate the impacts of dust

pollution.

All necessary statutory clearances
shall be obtained before start of

mining operations. If this condition

Mining is started after getting all

Statuary clearance.

> is violated, the clearance shall be

automatically deemed to have been

cancelled.

Parking of vehicles should not be | Agreed & complied.
9. | made on pubilic places.

No tree-felling will be done in the | Agreed and complied. This is waste
10.

leased area, except only with the

land in which mining is being done.

Prepared By: P & M Solution
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permission of Forest Department.

No wildlife habitat will be infringed.

There is no any wildlife in the core

H and buffer zone of mining area.
It shall be ensured that excavation | This is sandstone mining project.
of minor mineral does not disturb | There is no any river passing
or change the underlying soil | through the project site.
12. characteristics of the river bed
/basin, where mining is carried
out.
It shall be ensured that mining | This is sandstone mining project.
operation of Sand/Moram will not | There is no any river passing
13. | in any way disturb the, velocity | through the project site.
and flow pattern of the river water
significantly..
It shall be ensured that there is | This is sandstone mining project.
no fauna dependent on the river | There is no any river passing
bed or areas close to mining for its | through the project site.
14. | nesting_ A report on the same,
vetted by the competent authority
shall he submitted to the RU, PCB
and SEIAA within 02 months.
15. | Primary survey of flora and fauna | Noted & complied, The EIAZEMP

Prepared By: P & M Solution
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shall be carried out and data shall
be submitted to the RO, PCB and

SEIAA within Six months.

report submitted to SEIAAUP, RO
Pollution control Board has already
incorporated the details of flora and

fauna

16.

Hydro-geological study shall be

carried out by a reputed
organization/institute within six
months arid establish that mining
in the said area will not adversely
affect the ground water regime.
The report shall be submitted to
the RO, PCB and SEIAA within six
months. In case adverse impact is
observed

/anticipated,.mining

shall not be carried out.

Noted.
The mining is being done in such a
way that it cannot affect or intersect

the groundwater regime.

17.

Adequate protection against dust
and other environmental pollution
due to mining shall be made so
that the habitations (if any) close
by the lease area are not adversely
The

affected. status of

implementation of measures

Agreed and complied.

Dense plantation in nearby core zone
is being done to control dust
pollution.

Water sprinkling is being done to

curb the impact of dust pollution.

Prepared By: P & M Solution
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taken shall be reported to the PO,
UP'PCB and SEIAA and this
activity should be completed

before the start of sand mining.

Need-based assessment for the
nearby villages shall be
conducted to study economic
measures which can help in
improving the quality of Him of
economically weaker section of
society. Income generating
projects/tools such as development
° of fodder form, fruit bearing
orchards.Vocational training etc.
can form a part of such program
me. The project proponent shall
provide separate budget for

community development activities

and income generating programmes.

Agreed and complied.
Need based CSR Activities has been
done for development of the said

project area.

Green cover development shall be
19.
carried out following CPCB

Agreed and compiled

Prepared By: P & M Solution
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guidelines including selection of
plant species and in consultation
with the local DFO/Horticulture

Officer

Separate stock piles shall be | Agreed, the separate stock piles is
maintained for excavated top soil, | being maintained for excavated top
20. | if any, and the top soil should be | soil and soils will be used for the
utilized for green cover/tree | greenbelt development.

plantation.

Dispensary facilities for first-aid | Complied, dispensary facility is
21.
shall be provided at site, available at project site.

The District Mining Officer | Agreed & Compiled.
should quarterly monitor
compliance of the stipulated
conditions.

The project proponent will extend
22. | full cooperation to the .District
Mining Officer by furnishing the
requisite
data/Zinformation/monitoring
reports. In case of any violations

of stipulated conditions the
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District Mining Officer Will report

to SEIAA

23.

The project proponent shall
submit six monthly reports on the
status of compliance of the
stipulated environmental
clearance conditions including
results of monitored data (both
in hard & soft copies) to the
SEIAA, the District Officer and the
respective Regional Office of the
State Pollution Control Board by
1st June and 1st December every

year

Agreed & complied
We have submit the six monthly
compliance reports to concerned

authority.

24,

A copy of the clearance letter
shall be sent by the proponent
to concerned Panchayat,
Zilaparisad/Municipal

Corporation and Urban Local

Body.

Agreed and complied

25.

Transportation of materials shall

be done by covering the trucks /

Agreed and complied.

Prepared By: P & M Solution
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tractors with tarpaulin or other
suitable mechanism to avoid
fugitive emissions and spillage of

mineral/dust

26.

Waste water, from temporary
habitation campus be properly
collected & treated Dbefore
discharging into water bodies the
treated effluent should conform
to the standards prescribed by

MoEF/CPCB.

Agreed

27.

Measures shall be taken for
control of noise level to the limits

prescribed byC.P.CB.

Agreed

28.

Special measure shall be
adopted to protect the nearby
settlements from the impacts of
mining activities, maintenance
of village roads through which
transportation of minor minerals
iIs to be undertaken, shall be

carried out by project proponent

Agreed and complied

Prepared By: P & M Solution
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regularly at his own expenses.

leasure For prevention & control

of soil erosion and management of

Agreed and complied

There is no soil erosion has been

silt shall be undertaken. | taken place for the above said
29. |Protection of dumps against | project.
erosion, if any, shall be carried-
out with geo textile matting or
other suitable material.
Under corporate social | CSR activities as per requirement of
responsibility a sum of 5% of the | the nearby villagers have been done
total project cost or total income |for the better livelihood and
whichever is higher is to be |Upliftment of the society.
earmarked for total lease period.
30. |Its budget is to be separately
maintained. CER component

shall be prepared based on need

of local habitant. Income
generating measures which can

help in upliftment of poor section

Prepared By: P & M Solution
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of society, consistent with the
traditional skills of the people
shall be identified. The
programme can include activities
such as development of fodder
farm, fruit bearing orchards, free
distribution of smokeless Chula

etc.

Possibility for adopting nearest
three villages shall be explored
and details of civic amenities
such as roads, drinking water

etc proposed to be provided at

Agreed

31. the project proponent's

expenses shall be submitted

within 02 months from the date

of issuance of Environment

Clearance.

The funds earmarked for |Agreed and complied.

environmental protection | Haul road maintenance, water
32.

measures should be kept in

separate account and should

sprinkling, environmental conditions

monitoring, green belt development

Prepared By: P & M Solution
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not be diverted for other
purpose. Year wise expenditure
should be reported to the
Ministry of Environment and
Forests and its Regional Office

located at Lucknow, SEIAA, U,P

etc has been taken place for the
better environmental management

plan.

and UPPCB.
Noted and agreed
Action plan with respect to | CSR activities as per requirement of
suggestion/improvement and | the nearby villagers have been done
recommendations made and |for the Dbetter livelihood and
agreed during Public Hearing | upliftment of the society.
33. |shall be submitted to the |Haul road maintenance, water

District mines Officer, concern
Regional Officer of UPPCB and

SEIAA within 02 months.

sprinkling, environmental conditions
monitoring, green belt development
etc has been taken place for the
better environmental

management

plan.

34.

Environmental clearance is

subject to obtaining clearance

under the Wildlife (Protection) Act,

1972 from the competent

There is no any wildlife national park

& sanctuary of any other eco
sensitive zone within the 5 km of the

project area.

Prepared By: P & M Solution

8826287364, 8377871554

JUNE 23




48

JUNE 23

authority, if applicable to this

broject.

35.

The proponent shall observe
every 15day for nesting of any
turtle in the area. Based on the
observations so made, if turtle
nesting is observed, necessary
safeguard measures shall be
taken in consultation with the
State Wildlife department, For the
purpose, awareness shall be
created amongst the workers
about the nesting sites so that
such sites, if any, are identified
by the workers during operations
of the mine for taking required
safeguard measures.In this
regards the safety notified zone
should be left so that the
habitat/nesting area is

undisturbed.

Agreed and will be complied.
There is no any nesting of turtle in
core zone of project site.

This is sandstone mining project.

36.

The project proponent shall

Complied

Prepared By: P & M Solution

8826287364, 8377871554




49

JUNE 23

undertake adequate safeguard
measures during extraction of
river bed material and ensure that
due to this activity the hydro
geological regime of the
surrounding area shall not be

affected

The project proponent shall | This is not applicable as no ground
obtain necessary prior permission | Water is being extracted.

of the competent Authorities for
37. withdrawal of requisite quantity of
water (surface  water and
groundwater), required for the

project.

Appropriate mitigative measures | Appropriate mitigate measures are

shall be taken to prevent |talking to prevent pollution of the
pollution of the river in |riverin consultation with the State
consultation with the State | PollutionControl Board. It is ensured
» Pollution Control Board. it shall | that thereis no leakage of oil and
be ensured that there is no | grease in theriver from the vehicles

leakage of Oil and grease in the | used fortransportation.

river from the vehicles used for
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transportation.

Vehicular emissions shall be kept | Vehicular emissions kept
under control and regularly | undercontrol and regularly
39. monitored. The vehicles carrying | monitored. The
the mineral shall not be |vehicles carrying the mineral are
overloaded, notoverloaded.
Provision shall be made for the | Provision is making for the housing
housing of construction labour | Of construction labournearby project
within the site with all necessary | Sitewith all necessary infrastructure
infrastructure and facilities such as | andfacilities  such as  fuel for
fuel for cooking, mobile toilets, cooking,mobile toilets, mobile STP,
40. |mobile STP, safe drinking water, | safedrinking water, medical health
medical health care, crécheetc, | care, etc. (MoEF circular dated:22-
(MOEF circular Dated : 22-09-2008 | 09-2008 regarding stipulation of
regarding stipulation of condition | conditionto improve the living
to improve the living conditions of | conditions ofconstruction labour at
construction labour at site). site).
Personnel working in dusty areas | Personnel working in dusty areas are
should wear protective "respiratory | wear protective respiratory device
41. devices and they should also be | andthey should also provide with

provided with adequate training

and information on safety and

adequate training and information

onsafety and health aspects.
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health  aspects. Occupational

health Surveillance program of the
workers should be undertaken
periodically to observe any
contractions due to exposure to
take corrective

dust and

measures, if needed.

Occupational health surveillance

program of the workers is being
undertaken periodically to observe

any contractions due to exposure to

dustand take corrective measures.

42.

A copy of the clearance letter shall
be sent by the proponent to
concerned Panchayat,
ZilaParishad/ Municipal
Corporation, Urban Local Body and
the Local NGO, if any, from whom
suggestions/ representations, if
received while

any, were

processing the proposal. The
clearance letter shall also be put
on the website of the Company by

the proponent

Complied, A copy of the
clearanceletter shall be sent by the
proponent toconcerned Panchayat,
Zila Parishad /Municipal
Corporation, Urban LocalBody and

the Local NGO.

43.

The environmental statement for
each financial year ending 31st

March in Form-V as is mandated

The status of compliance

ofenvironmental clearance

conditions and is being sent to the
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to be submitted by the project
proponent to the concerned State
Pollution Control Board as
prescribed under the
Environment (Protection) Rules,
1986, as amended subsequently,
shall also be put on the website of
the- company along with the
status of compliance of
environmental clearance
conditions and shall also be sent
to the Regional Office of the
Ministry of Environment and

Forests, Lucknow by e-mail.

Regional Office ofthe Ministry of

Environment andForests, Lucknow.

Thegreen cover development/tree

blantation is to be done in an area

Plantation/ Green Belt Development

has bee done in nearby project site.

44. pquivalent to 20% of the total

eased area either on river bank or

along road side Avenue Plantation).

Debris from the river bed will be | This is sandstone mining project.
45,

collected and stored at secured

This is not a riverbed mining project
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place and may be utilized for

strengthen the embankment.

46.

Safety measures to be taken for
the safety of the people working
at the mine lease area should be
given, which would also include
measure for treatment of bite of
poisonous  reptile/insect  like

snake.

Safety / security measures as per
provision of mine act 1952 is being

Practices.

47.

Periodical and Annual medical
checkup of workers as per Mines
Act and they should be covered

under ESI as per rule.

Periodical and Annual medical
checkup of workers as per Mines Act

is being implemented.

SPECIFIC CONDITIONS

S.
SPECIFIC CONDITIONS COMPLIANCE
NO.
1 Directions/suggestions given during | Agreed. Instructions/suggestions
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public hearing and commitment
made by the projectproponent should

be strict complied.

given during the public hearing
andthe commitment made by the
projectproponent will be strictly

followed.

The project proponent shall obtain
the forest clearance and permission
of Central and StateGovernment as
per

law under the provisions of

Forest .(conservation) Act, 1980

before the start of work.

Agreed,
Mining Lease deed has been
executed after getting Forest NOC

for the particular mining lease.

The mining lease holders shall, after

ceasing mining operations,

undertake re-grassing themining
area and any other area which may
have been disturbed due to their
mining activities and restore the
land to a condition which is fit for

growth of fodder, Mora fauna etc.

Agreed.
After closure of mining the area is

reclaimed & regressing.

If the proposed project is situated in

notified area of ground water

extraction, where creationof new

wells for ground water extraction is

Agreed.
The water requirement has been
fulfilled by water tanker and by

nearby villages.
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not allowed requirernent of fresh
water shall be from alternate
water sources other than ground
water legally valid source and
permission from the competent
authority shall be obtained to use

it.

The project proponent shall ensure
that if the project area falls within
the eco-senstivezone of National
park/ Sanctuary prior permission of | Project does not fall in the eco-
5 statuary committee of National | sensitive zone.

board for wild life under the
provision of Wildlife (protection g
Act, 1972 shall be obtained before

commencement of work.

If in future this lease area becomes
part of cluster of equal to or more
than 05 ha. Thenadditional
6 Noted and agreed
conditions based on the EIA shall

be imposed. The lease holder shall

mandatorily follow cluster
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conditions otherwise it will
amount to violation of E.C.
conditions. If the certificate related
to cluster provided by the
competent authority is found false
or incorrect then punitive actions
as per law shall be initiated against
the authority issuing the cluster

certificate.

The Environmental clearance will

be co-terminus with the mining | Agreed, Environmental clearance

7
lease period. Is coterminus with mining lease.
Project falling with in 10 KM area
of Wild Life Sanctuary is to obtain

There is no wild life Sanctuary
8 a clearance from National Board
within10 Km from mine site.
Wwild Life (NBWL) even if the Eco-
sensitive zone is not earmarked.
To avoid ponding effect and Mining is done as per the
adverse environmental conditions provision Approved Mining Plan
9

for sand mining In area, and rules and regulations of the

progressive mining should be done DGMS.
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as per sustainable sand mining

management guidelines 2016.

Geo coordinates should he verified by

Director, DGM/District
Geo-coordination and miningplan
Magistrate/Regional Mining
10 by Mining Officer and submitted
Officer/NHAI and should be
to SEIAA/SEAC.
submitted to SEIAA/SEAC,
Secretariat as earliest.
In case it has been found that the
E.C. obtained by providing
incorrect information, submitting
that the distance between the two | No incorrect
adjoining mines is greater than | informationsubmitted.

11 500mt. and area is less than O.5ha, | This already Bl1Category project
but factually the distance is less|for which EIAZEMP &Public
than 500 mt. and the mine is | Hearing Has Been Conducted.
located in cluster of area equal or
more than 05ha, the E.C. issued will
stand revoked.

The project proponent shall in 2 | This is sandstone mining project

12 years conduct detailed | so replenishment study is not
replenishment study duly | applicable for our project.
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authenticated by a QCI-NABET
accredited consultant, and the
District Mines Officer which shall
form the basis for midterm review of
conditions of Environmental

Clearance.

The mining work will be open-
cast and manual/semi
mechanized (subject to order of
Hon'ble NGT/Hon’bleCourts(s).

Heavy machine such as excavator,

Agreed and Complied.

13 Mining is being done as per

scooper etc. should not be

approved mining plan.

employed for mining purpose. No

drilling/blasting 5hould be

involved at any stage.

It shall be ensured that there shall

be no mining of any type within 03 This is sandstone mining project

m or 10% of the width which-ever not river bed mining
14

is less, shall be left on both the project.Sothis condition is not

banks of precise area to control

and avoid erosion of river bank.

applicable for our project.
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The mining is confined to
extraction of sand/moram from

the river bank only

15

The project proponent  shall

undertake  adequate safeguard
measures during extraction of river
bank material and ensure that due to
this activity the hydro-geological
regime of the surrounding area shall

riot be affected.

This is sandstone mining project
not river bed mining project. So
this condition is not applicable for

our project.

16

The project proponent shall adhere
to mining in conformity to plan
lease

submitted for the mine

conditions and the Rules
prescribed in this regard clearly
showing the no work zone in the
mine lease i.e. the distance from
the bank of river to be left un-
worked (Non mining  area),
distance from the bridges etc. It
shall be ensured that no mining

shall he carry out during the

This is sandstone mining project
not river bed mining project. So
this condition is not applicable for

our project.
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monsoon season.

17

The project proponent shall ensure
that wherever deployment of labour
attracts the Mines Act, the provision

thereof shall be strictly followed.

It is ensure that wherever
deployment of labour attractsthe
mines Act, the provision thereof

strictly followed.

18

The project proponent will provide
personal protective equipment (PPE)
as required, also provide adequate
training and information on safety
Periodical

and health aspects,

medical examination of the
workers engaged in the project
shall he carried out and records
maintained. For the purpose,
schedule of health examination of
the workers should be drawn and

followed accordingly.

Personal Protective equipment
(PPE) as required also provided to
mine adequate training and
information on safety and health
medical

aspects, periodical

examination of the workers
engaged in the project is carried
out and records maintained. For
the purpose, are drawn

andfollowed accordingly.

19

The critical parameters such as
PM10, PM2.5, SO02 and NOx in the

ambient air within the impact zone

The critical parameter such as
PM10, PM 2.5, SO2 andNOxthe

ambient air within the impact
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shall be monitored periodically,
Further, quality of discharged water if
any shall also be monitored (TDS,
DO, pH, Fecal Colifrm and Total

Suspended Solids (TSS)

zone is monitored periodically.

Further, quality of discharged

water if any shall also be
monitored TDS, DO, pH, Fecal
Coliform and Total Suspended
Solids

Monitoring reports is attached at

annexure.

Effective safeguard measures, such
as regular water sprinkling shall be
carried out in critical areas prone to

air pollution and having high levels of

Effective safeguard measures,
such as regular water sprinkling
iIs carried out in critical areas

prone to air pollution an having

20 highlevels particulate matter such
particulate matter such as loading and
as loading at uploading point and
unloading point and all transfer
all transfer point extensive water
points. Extensive water sprinkling
sprinkling is carried out at haul
shall be carried out on haul roads.
road.
It should be ensured that the It is ensuring that the Ambient
Ambient Air Quality parameters |Air Quality parameters Conform
21 to the norms prescribed by the

conform to the norms prescribed
by the Central Pollution Control

Board in this regard.

Central pollution Board in the

regard. Latest report of ambient
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air quality is attached at

annexure.
The extended mining scheme will be

22 submitted by the proponent before | Complied.
expiry of present mining plan.
Self environmental audit shall be Complied.
conducted annually, Every three

= years third party environmental
audit shall be carried out.
Four ambient air quality- | Ambient air quality monitoring
monitoring stations should be |Stations are establishing in the
established in the core zone as well | core zone as well as in the buffer
as in the buffer zone for monitoring | Zone for monitoring PM10, PM2.5,
PM10, PM2.5, S02 and NOx, |SO2and NOx. Location of the
Location of the stations should be | Stations has been decided based

24 decided based on the |on the meteorological data,
meteorological data, |topographical features and

topographical features and

environmentally and ecologically
sensitive targets and frequency of
monitoring should be undertaken in

consultation with the State

environmentally and ecologically
sensitive targets and frequency of
monitoring should be undertaken
in consultation with the State

Pollution Control Board.
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Pollution Control Board.

Lab report is attached at

annexure.

Common road for transportation of

mineral is to be maintained

Common road for transportation

of mineral is maintained

25 collectively. Total cost will be |collectively, Total cost is being
shared/worked out on the basis of |Shared/ worked out on the basis
lease area among users. of lease area among users.
Proponent will provide adequate |Adequate sanitary facility
sanitary facility in the form of providing in the form of mobile

26
mobile toilets to the laboursengaged | toilets to the laboursengaged for
for the project work, the project work.

Solid waste material
Solid waste material viz,

viz.gutkhapouchs, plastic bags,
gutkhapouchs, plastic bags, glasses

glasses etc. to be generated
etc. to be generated during project

27 during project activity is
activity will be separately storage in

separately storage in bins and
bins and managed as per Solid

managed as per Solid waste
Waste Management rules.

Management rules.
Green area/belt to be developed | Green belt development program
along haulage road in | taken up in consultation of Gram

28
consultation of Gram | Sabha/panchayat.
Sabha/Panchayat
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29

Natural/customary paths used by
villagers should not be obstructed
at any time by the activities

proposed under the project.

Natural/ customary paths used
by villagers are not obstructed at
any time Dby the activities

proposed under the project.

30

Digital processing of the entire
lease area in the district using
remote sensing technique should
be done regularly once in three
years for monitoring the change of
river course by Directorate of
Geology and Mining, Govt. of Uttar
Pradesh. The record of such study
to be maintained and report be
submitted to Regional office of

MoEF, SEIAA, U.P._ and UPPCB.

Complied.

31

A copy of clearance letter will be
marked to concerned
panchayat/local NGO, if any.
fromwhom suggestion/
representation has been received
while processing the proposal. The

clearance letter shall also be put on

Complied. A copy of clearance
letter made available to concerned

Panchayat/ local NGO.
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the website of the company.

32

State Pollution Control Board shall
display a copy of the clearance
letter at the Regional office, District
Industry Centre and Collector's

office/Tehsildar's Office for 30 day.

State Pollution Control Board has
display a copy of theclearance

letter at theRegional office.

33

The project authorities shall
advertise at least in two local
newspapers widely circulated, one
of which shall be in the vernacular
language of the locality concerned.,
within 7 days of the issue of the
clearance letter informing that
the project has been accorded
environmental clearance and a
copy of the clearance letter is
available with the State Pollution
Control Board and also at web site
of the SE1AA at

http://www.seiaaup.in and a copy

of the same shall be forwarded to

the Regional Office of the Ministry

Agreed and complied
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located in Lucknow, CPCS8, State

PCB.

The MOoEF/SEIAA or any other
competent authority may
34 alter/modify the above conditions or | Complied.
stipulate any further condition in the

interest of environment protection

Concealing factual data
false/fabricated data and failure to
comply with any of the conditions
mentioned above may result in
35 Complied.
withdrawal of this clearance and

under the provisions of

Environment (Protection) Act, 1986.

Any appeal against this environmental
clearance shall lie with the National
Green Tribunal, if preferred, within a | No appeal against this
36 period of 30 days as prescribed | environmental clearance is
under Section 11 of the National | pending.

Environment Appellate Authority Act,

1997
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Waste water from portable use
Waste water from potable use be
37 collected and reused for
collected and reused for sprinkling.
sprinkling and plantation

During the school opening and
During the school opening and closing | closing time vehicle movement is
38 time vehicle movement will be | restricted.Vehicle movement is
restricted. less on nearby school area. There

IS no impact for school activity.

A width of not less than 50 meter

or 10% width of river can be
This is not a riverbed mining
restricted for miningactivities from
39 project, so this condition is not
river bank. A condition can be
applicable on this project.
imposed that mining will be done

from river activities from river bank.

khkkkkkkhkhkhkkhkkhkkhkkkkkhkhkhkhkkhkhkkhkkkhkkhkhkikikikk
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Registered G0

: 1381
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, UP.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax - 91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

To,
Shri Javed Ahmad,
Village- Bhagotidel,
Tehsil- chunar, District- Mirzapur, U.P- 231304

Ref. Hu..j.ﬂ.ﬂ..framﬁﬂwsmsfzuzu Date: 2 fﬁ,/l‘abﬂ.na.ry, 2021

Sub: Environmental Clearance for Building Stone (Sand Stone) at Gata No.-730,Village-
Bhagotidei, Tehsil- Chunar, District- Mirzapur, U.P., (Leased Area : 1.01 ha).
Dear Sir,

Please refer to your application/letter dated 29-08-2019, 20-09-2019, 08-10-2020, 23-11-
2020 & 22-12-2020 addressed to the Secretary, SEAC, Directorate of Environment, U.P., Lucknow
on the subject as above. The State Level Expert Appraisal Committee considered the matter in its
meetings held on dated 23-12-2020 and SEIAA meeting 16-02-2021.

A presentation was made by the project proponent along with their consultant M/s
PARAMARSH (Servicing Environment and Development). The proponent, through the documents
submitted and the presentation made informed the committee that:-

1. The environmental clearance is sought for Building Stone (S5and Stone) at Gata No.-
730,Village- Bhagotidei, Tehsil- Chunar, District- Mirzapur, U.P., (Leased Area : 1.01 ha).

2. The terms of reference in the matter were issued by SEIAA, U.P, vide letter no.
435/Parya/SEAC/5018/2019 dated 29/11/20189.

3. The public hearing was organized on 12/09/2020. Final EIA report submitted by the project

proponent on 09/10/2020.
4. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. SIAfUP/MIN/41382/2019
2. File No. allotted by‘ SElIAA, UP 5018
3. | Name of Proponent ShriJaved Ahmad 5/o Shri Ali Zameer Khan
4. | Full correspondence address of R/o- Village- Rasoolpur, Thana- Adalhat, Tehsil-
proponent and mobile no. Chunar, District- Mirzapur, U.P.
5 Name of Project Building Stone (Sand Stone) Mining Project
6. | Project location (Plot/ Khasra /Gata No.) | Gata No.-730
7. | Name of Village Bhagotidei
8. Tehsil Chunar
9. | District Mirzapur
| 10. | Name of Minor Mineral Building Stone (Sand Stone)
11. | Sanctioned LeaseArea (inHa.) 1.01 ha.
12. | Max.&Minmrl within lease area 105.0 mRL- 98.0mRL
13. | Pillar Coordinates{Verified by DMO) Pillars Latitude [N) Longitude (E)
A 25°03'30.73" | 82°59'54.79"
B 25°03' 31.19" 82° 59' 59, 99 |
c | 25°03'2888" | 83°00'00.11" |
I |l D 25°03'28.54" | 82°59'55.01"
14 | Total Geological Reserves 6,89,256 m
15. | Total Mineable Reserves -1,99,982 m* e
16. | Total Proposed Production (in five '-.rear',i f-*5ﬁ,'iﬁﬂ{hﬁ3
17. | Proposed Praduction ,.n’ year = —+——  Production
& 10,000m’
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E.C. for Building Stone (Sznd Stone] at Gata il- District- Mirzapur, U.P., (Leased Ares
1.01 ha
i 10,000m’
. 10,000m’
i 10,000m"
g™ 10,000m’
Total 50,000m"
18. | Sanctioned Period of Mine lease 20 Years (from the execution of lease deed) |
19. | Production of mine/day 33.33 m’(average)
20. | Method of Mining Opencast Semi-Mechanized — 0
| 21. | No.of working days | 300 days - !
22. | Working hours/day | 8 Hours/Day = {
23. | No.Of workers | 30 [average)
24. | No.Of vehicle movement /day 4 (average) - |
25. | Type of Land Govt. Revenue Land — ]
26. | Ultimate Depth of Mining | 06 meter (average) )
27. | Nearest metalled road from site | 0.75 km |
28. | Water Requirement PURPOSE REQUIREMENT (KLD) |
Drinking& Others 0.30 B
Suppression of 4.50
dust |
Plantation 0.15 B |
i | Cthers{ if any) — =L
. | | Total 4.95 |
29. | Name of QC! Accredited Consultant with | M/s Paramarsh (Servicing Environment and |
QCl No and period of validity. Development), Lucknow, L'.P |
QCI/NABET/EIA/1821/RA0120 |
| validity- may 01, 2021 -
| 30. | Any iitigation pending against the project | No _1I
or land in any court -
31. | Details of 500 m Cluster Map & certificate | DMO, Mirzapurvide Letter No. 973/khanij/2020, |
Verified by Mining Officer Dated 17""Cctober, 2020 ,
32. | Details of Lease Area in approved DSR Page No.-11,5.No.- 12 "y e |
| 33. | Proposed CER cost 1.35 Lakh s s
34. | Proposed EMP cost 13.55 Lakh e i
35. | Length and breadth of Haul Road. Length- 0.75 Km, Width- more than60m  *
36. | No. of Trees to be Planted 150
5. The mining would be restricted to unsaturated zone only above the phreatic water rable and
will not intersect the ground water table at any point of time.
6. The mining operation will not be carried out in safety zone of any bridge or embankmeant o
in eco-fragile zone such as habitat of any wild fauna.
7. There is no litigation pending in any court regarding this project.
8. The project proposal falls under category—1(a) of EIA Notification, 2006 (as am ended)

Based on the recommendations of the State Level Expert Appraisal Committee meeting held o
23-11-2020 on the above said project, the State Level Environment Impact Assessment Authority
meetings held on dated 16-02-2021 has decided to grant the Environmental Clearance to the title
project for collection of 10,000 m>/annum is proposed lease area 1.01 ha subject to effective
implementation of the following General Eﬂrdltlnns and: spﬂmf.:: coditions:

General condition:

T



X

10,

11.
12.

13.

14.

15.

16.

17.

18.

19.

20.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in
process and or mining technology, modernization and scope of working shall again require
prior Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).
Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly
verified by competent authority along-with copy of the Environmental Clearance letter will be
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

it shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.
Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Pepartment.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlwng
soil characteristics of the river bed fbasin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly. ot

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent autherity shall be submitted to
the RO, PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

Hydro-geological study shall be carried out by a reputed argamzatmn;’mstrtﬂe within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA
and this activity should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes. :

Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be main‘taing#‘ £aval _E_(‘j'tl',l soil, if any, and the top secil should
be utilized for green cover/tree plantatjs """"‘-r’
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E.C. for Bullding Stone [Sand Stone) at Gata Huﬂiﬂ,ﬁlﬁ % i, Tehsil- Chunar, District- Mirzapur, U.P,, [Leased Area :

21.
22.

23.

24,

25.

26.

27.
28.

29.

30.

31.

32.

33.

34,

35.

1.01 hal.

Dispensary facilities for first-aid shall be provided at site.

The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite datafinformation/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
ZilaParisad/ Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor
minerals is to be undertaken, shall be carried-out by the project proponent regularly at his
OWN eXpenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s
expenses shall be submitted within 02 months from the date of issuance of Environment
Clearance.

The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Lucknow, SEIAA, U.P and UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional
Officer of UPPCB and SEIAA within 02 months.

Erwiranmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified
by the workers during operations of the miﬁ&ﬁ;& taking required safeguard measures. In this
regards the safety notified zone should belaft so at thel q‘z‘:itatfnesting area is undisturbed.
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E.C. for Building Stone [Sand Stone) st Gata No.-730,Village- Bhagotidei, Tehsil- Chunar, District- Mirzspur, U.P., [Leased Area :
1.01 ha),
36. The project propenent shall undertake adequate safeguard measures during extraction of

37.

38.

39

41.

42,

43,

45,

46.

47,

river bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities
for withdrawal of requisite quantity of water (surface water and groundwater), required for
the project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that there is no
leakage of oil and grease in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying
the mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. (MokEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site).
Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adeguate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,

ZilaParishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Regional
Office of the Ministry of Environment and Forests, Lucknow by e-mail.

The green cover development/tree plantation is to be done in an area equivalent to 20% of
the total leased area either on river bank or along road side (Avenue Plantation):

Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

Safety measures to be taken for the safety of the people working at the mine lease area
should be given, which would also include measure for treatment of bite of poisonous
reptilefinsect like snake.

Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions:

1.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the
start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may hil:l'l.i'E been disturbed due to their mining activities
and restore the land to a condition which _is}it'fn'l""g‘fbwth of fodder, flora fauna etc.

If the proposed project is situated in noti ed area of ground water extraction, where creation

of new wells for ground water extracti;u; h;gt‘.-‘gjh; iﬂl.jrequirement of fresh water shall be
K& ..

=
-
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met from alternate water sources other than ground water or legally valid source and
permission from the competent authority shall be obtained to use it.

10.

11.

12.

14.

15.

16.

17.

15.

The project proponent shall ensure that if the project area falls within the eco-sensitive
zone of National park/ Sanctuary prior permission of statuary committee of National board
for wild life under the provision of Wildlife (Protection) Act, 1972 shall be obtained before
commencement of work.

If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the
certificate related to cluster provided by the competent authority is found false or incorrect
then punitive actions as per law shall be initiated against the authority issuing the cluster
certificate.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines
2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information,
submitting that the distance between the two adjoining mines is greater than 500mt. and
area is less than 05ha, but factually the distance is less than 500 mt and the mine is located
in cluster of area equal or more than 05ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly
authenticated by a QCI-NABET accredited consultant, and the District Mines Officer which
shall form the basis for midterm review of conditions of Environmental Clearance.

. The mining work will be open-cast and manual/semi mechanized (subject to order of

Hon'ble NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should not
be employed for mining purpose. No drilling/blasting should be involved at any stage.
It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid
erasion of river bank. The mining is confined to extraction of sand/moram from the river
bank only.
The project proponent shall undertake adequate safeguard measures during extraction of
river bank material and ensure that due to this activity the hydro-geological regime of the
surrounding area shall not be affected.
The project proponent shall adhere to mining in conformity to plan submitted for the mine
lease conditions and the Rules prescribed in this regard clearly showing the no work zane in
the mine lease i.e. the distance from the bank of river to be left un-worked (Non mining
area), distance from the bridges etc. it shall be ensured that no mining shall be carried out
during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines
Act, the provision thereof shall be strictly followed.
The project proponent will provide personal protective equipment (PPE) as required, also
provid adequate training and information on safety and health aspects. Periodical medical
examination of the workers engaged-in the project shall be carried out and records
maintained. For the purpose, schedule of health examination of the workers should be
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19.

20.

21

22

23

24.

25.

26.

27.

28.

29,

31

32.

33.

34

35.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the
impact zone shall be monitored periodically. Further, quality of discharged water if any shall
also be monitored [{TDS, DO, pH, Fecal Coliform and Total Suspended Solids [T5S)].

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on
haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

Four ambient air quality-monitoring stations should be established in the core zone as well
as in the buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations
should be decided based on the meteorological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board.

Common road for transportation of mineral is to be maintained callectively. Total cost will
be shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of maobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkhapouchs, plastic bags, glasses etc. to be generated during
project activity will be separately storage in bins and managed as per Solid Waste
Management rules.

Green areafbelt to be developed along haulage road in consultation of Gram
Sabha/Panchyat.

Natural/customary paths used by villagers should not be obstructed at any time by the
activities proposed under the project.

. Digital processing of the entire lease area in the district using remote sensing technique

should be done regularly once in three years for monitoring the change of river course by
Directorate of Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be
maintained and report be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom suggestion [/ representation has been received while processing the proposal. The
clearance letter shall also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional
office, District Industry Centre and Collector’s office/Tehsildar’s Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of
the issue of the clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available with the State
Pollution Control Board and also at web site of the SEIAA at http://www.seiaaup.in and a
copy of the same shall be forwarded to the Regional Office of the Ministry located in
Lucknow, CPCB, State PCB.

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interést of ervironment protection.

Concealing factual data or submission-o false/fabricated data and failure to comply with
any of the conditions mentioned abpud B gsult in withdrawal of this clearance and
attract action under the provisions of Bns taetion) Act, 1986.
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ildi Sand Stone] at Gata No.-730, M&MMM '
1.01 ha). :

36. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National
Environment Appellate Authority Act, 1997.

37. Waste water from potable use be collected and reused for sprinkling.

38. During the school opening and closing time vehicle movement will be restricted.

39. A width of not less than 50 meter or 10% width of river can be restricted for mining
activities from river bank. A condition can be imposed that mining will be done from river
activities from river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-
with their amendments and rules made there under and also any other orders passed by the
Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14,/09/2006, as amended and send regular compliance reports
to the authority as prescribed in the aforesaid notification. , - “

Member Secretary, SEIAA
Ref. No......ococsviseveneenen... [Parya /SEIAA/S5018/2019  Dated: As above

Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, lor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central
Region), Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow.
5. District Magistrate, Mirzapur, U.P.
Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

o

[(Ashish Tiwari)
Member Secretary, SEIAA
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
184426/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 26/05/2023
To,
M/s
SHRI JAVED AHMAD(SAND STONE)
ARAZI NO. 730, AREA-1.01Ha, VILL. BHAGOTIDEI, TEHSIL- Application Id-
CHUNAR, DISTRICT-MIRZAPUR(U.P.) 21207918

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI JAVED AHMAD(SAND STONE) located at ARAZI NO. 730, AREA-
1.01Ha, VILL. BHAGOTIDEI, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR(U.P.). subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA SHRI JAVED AHMAD(SAND STONE) granted for the period from 26/05/2023 to
31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 |Building Stone (Sand |10000 Cubic MetersY ear
Stone)

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fue | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(if) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
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(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 10000 Cu Meter/Y ear by opencast
and semi mechanized mining in 1.01 hectare leased area at ARAZI NO. 730, VILL. BHAGOTIDEI,

TEHSIL-CHUNAR, DISTRICT-MIRZAPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide Letter No. 794/Parya/SEIAA/5018/2020, Dated-

04.03.2021 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

5. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

6. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

7. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

8. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

11. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

12. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition)

13. The dust suppression measures like water spraying will be done on the haul roads and working areas.

14. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

16. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

17. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

18. Consent feesiif revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

Digitally signed by RAJENDRA

RAJENDRA SINGH siNGH

Date: 2023.05.26 15:55:40 +05'30"

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis. RAJENDRA SINGH Digitally signed by RAJENDRA

Date: 2023.05.26 15:55:52 +05'30'

Chief Environmental Officer (circle-2)

—
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NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2008, 14001 : 2004 & OHSAS : 18001 : 2007 Certified & NABL Accredited Laboratory)
MOoEF & CC (Ministry of Environment, Forest & Climate Change) Recognized Laboratory.

Analyzing for an Assured

Future & +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
TEST CERTIFICATE o4
Test Report of Report Code Date of Issue
Ambient Air Quality Analysis AAQ-160323-01 21/03/2023

Issued To: Shri Javed Ahmad
Address: Building Stone (Sand Stone) Mining Project at Gata No. 730,
Village Bhagotidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh. (Area- 1.01 ha.)

SAMPLING & ANALYSIS DATA

Sample Drawn By : NTL Representative
Date of Sampling : 15/03/2023
Sample Description : Ambient Air
Sampling Location . Project Site
Sampling Plan &Procedure : SOP-AAQ/08
Analysis Duration : 16/03/2023 to 21/03/2023
Average Flow Rate of SPM (m*/min.) 112
Average Flow Rate of Gases (Ipm) 1.0
Sampling Instrument Used . Repairable Dust Sampler (PM o) Fine Particulate
Sampler (PM,5) With Gaseous Attachment
Weather Condition . Clear
TEST RESULT
Limits as per
S.No. Parameter Test Method Results Units Environment
(Protection) Act.
1. Particulate Matter (PMio) 1S:5182 Part-XXIII 84.12 pg /m3 100.0
2. Particulate Matter (PM2.s) 1S:5182 Part-XXIV 46.50 pg /m3 60.0
3. Sulphur dioxide (SO2) 1S:5182 Part-11 9.66 pg /m3 80.0
4. Nitrogen dioxide (NOz) IS:5182 Part-VI 21.40 pg /m? 80
Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.
\ 2|
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CHECKED BY AUTHORIZED SIGNATORY

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com




Analyzing for an Assured

Future

NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2008, 14001 : 2004 & OHSAS : 18001 : 2007 Certified & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change) Recognized Laboratory.
& +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.
3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

Kolit

CHECKED BY

TEST CERTIFICATE 85
Test Report of Report Code Date of Issue
Ambient Noise AN-160323-02 21/03/2023
Issued To: Shri Javed Ahmad
Address: Building Stone (Sand Stone) Mining Project at Gata No. 730,
Village Bhagotidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh. (Area- 1.01 ha.)
SAMPLING & ANALYSIS DATA
Sample Drawn On 15/03/2023
Sample Drawn By NTL Representative
Sample Location Project Site
Sample Received On 16/03/2023
Sample description Ambient Noise
Sampling Time 24hrs
TEST RESULT
Requirement (as per CPCB Guidelines Limits in
S. No | Test Parameters Results Units
dB (A) Leq
EQUIVALENT NOISE Category of Area/ Zone Day Time Night Time
LEVEL
1. 60.2 dB(A) Industrial Area 75 70
(6.0 AM TO 10.0 PM)
EQUIVALENT NOISE Commercial Area 65 55
2. A 52.1 dB(A) Residential Area 55 45
(10.0 PMTO 6.0 AM) Silence Zone 50 40
Notes:

AUTHORIZED SIGNATORY

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com




Analyzing for an Assured

NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2008, 14001 : 2004 & OHSAS : 18001 : 2007 Certified & NABL Accredited Laboratory)

MOoEF & CC (Ministry of Environment, Forest & Climate Change) Recognized Laboratory.
8 +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369

Future
TEST CERTIFICATE 86
Test Report of Report Code Date of Issue
Water W-160323-03 21/03/2023
Issued To: Shri Javed Ahmad
Address: Building Stone (Sand Stone) Mining Project at Gata No. 730,
Village Bhagotidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh. (Area- 1.01 ha.)
SAMPLING & ANALYSIS DATA
Sample Drawn By NTL Representative
Sample Received Date 15/03/2023
Sample Quantity 2.0 Lt.
Analysis Duration 16/03/2023 to 21/03/2023
Sample Description Ground Water (Near Project Site)
RESULTS
Essential test as per 1S:10500-2012
S. No. | Parameter Test Method Results Units Desirable Extended Limit
Limit
1. | pH 1S:3025(Part-11) 7.26 - 6.0-9.0 -
2. Colour 1S:3025(Part-4) <5.00 Hazen 5 15
3. Odour 1S:3025(Part-5) Agreeable - Agreeable Agreeable
4. Taste 1S:3025(Part-8) Agreeable - Agreeable -
5. Turbidity 1S:3025(Part-10) <1.00 NTU 1 5
6. Total Hardness (as CaCO3) 1S:3025(Part-21) 225.63 mg/l 200 600
7. Chloride (as Cl) 1S:3025(Part-32) 85.28 mg/l 250 1000
8. Calcium (as Ca) IS: 3025 (P- 40) 50.65 mg/1 75 200
9. Iron (as Fe) 1S:3025(Part-52) 0.137 mg/l 1 No Relaxation
10. Nitrate (as NO3) 1S: 3025 (P- 34) 6.10 mg/1 45 No Relaxation
11. Total Dissolved Solid 1S:3025(Part-16) 780.0 mg/l 500 2000
12. Alkalinity (as Ca CO3) IS: 3025 (P-23) 212.82 mg/l 200 600
13. Sulphate (as SO4) IS: 3025 (P- 24) 86.50 mg/l 200 400
MICROBIOLOGICAL REQUIREMENT
RESULTS

S.No. Parameter Test Method Results Required as per 1S-10500:2012
1. Escherichia coli IS-15185 Absent Absent/100ml
2. Coliform Bacteria IS-15185 Absent Absent/100ml

Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.
4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

Lolit

CHECKED BY

AUTHORIZED SIGNATORY

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com




NOIDA TESTING LABORATORIES

(An ISO : 9001 : 2008, 14001 : 2004 & OHSAS : 18001 : 2007 Certified & NABL Accredited Laboratory)
MoEF & CC (Ministry of Environment, Forest & Climate Change) Recognized Laboratory.

Analyzing for an Assured

Future 78 +91-9313611642, 8510081921, 7503031145, 8527870572, 7503031146, 9999794369
TEST CERTIFICATE
Test Report of Report Code Date of Issue
Soil Quality SQ-160323-04 21/03/2023

Issued To: Shri Javed Ahmad
Address: Building Stone (Sand Stone) Mining Project at Gata No. 730,
Village Bhagotidei, Tehsil- Chunar, District- Mirzapur, Uttar Pradesh. (Area- 1.01 ha.)

Sampling & Analysis Data

Sample Received On : 15/03/2023
Sample Drawn By . NTL Representative
Sample Description . Soil Sample (Project Site)
Analysis Duration : 16/03/2023 to 21/03/2023
Sl. No. | Parameters Results Test Method
1. pH 7.41 1S:2720(Part-26)
2. Conductivity (umhos/cm) 376.0 IS:2720(Part-21)
3. Sodium (as Na)(mg/kg) 118.0 STP/SOIL
4. Water holding capacity (%) 32.50 STP/SOIL
5. Potassium (as K) (mg/kg) 298.20 STP/SOIL
6. | Sand (% by mass) 64.00 STP/SOIL
Texture Clay (% by mass) 17.00 STP/SOIL
Silt (% by mass) 19.00 STP/SOIL
7. Calcium (as Ca)(mg/kg) 638.0 STP/SOIL
8. Magnesium (as Mg) (mg/kg) 215.0 STP/SOIL
9. SAR 0.74 STP/SOIL
10. CEC (meq/100gm) 2.66 STP/SOIL
11. Available Phosphorus (as P),(mg/kg) 14.50 STP/SOIL
12. Organic carbon (%) 0.82 STP/SOIL
13. Porosity (% by mass) 42.60 STP/SOIL
14. Permeability (cm/hr) 1.87 STP/SOIL
15. Bulk Density (kg/cm?®) 1.45 STP/SOIL
16. TKN% 0.038 STP/SOIL
Notes:

1. The results given above are related to the tested sample, as received & mentioned parameters. The customer asked for the above tests only.
2. Responsibility of the Laboratory is limited to the invoiced amount only.

3. This test report will not be generated again, either wholly or in part, without prior written permission of the laboratory.

4. The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the customer.

Kolit

CHECKED BY AUTHORIZED SIGNATORY

Laboratory : GT-20, Sector-117, Noida, Gautam Budh Nagar - 201301
E. : noida.laboratory@gmail.com, info@noidalabs.com W.: www. noidalabs.com
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PHOTOGRAPH OF POND
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PHOTOGRAPHS OF BOUNDARY PILLARS
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PHOTOGRAPH OF FENCING
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PHOTOGRAPH OF PLANTATION
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPLE BENCH,

NEW DELHI
IN_THE MATTER OF
SAMPURNA NAND reeeerAPPLICANT
VERSUS
STATE OF U.P, ...RESPONDENTS

KNOW ALL 1o whom these present shall come that I/We JO\M ()‘\\. &‘é’

T XN Qoo ¥y @ Vorelkeyd\ G
T §u&&\w\\ R Torkig\ Gdory

w
the above named do hereby appoint. e 7S

(herein after called the advocatels) to be my/our Advocate in the above noted case authorized him :-

lo act, appeir and plead in the above-noted case in this Court or in any other Courtin which the same
may be tried or heard and also in the appellate Court including High Court subject to payment of fees
separntely for cach Court by me/ us.

To cign, file venfy and present pleadings, appeals cross objections or petitions for execution review,

., revision, withdrawal, compromise or other pelitions or affidavits or other documents as may be deemed
ﬁ necessary or proper for the prosecution of the said case in all its stages.

552 To file and 1ake back documents to admit and/or deny the documents of opposite party.

gj l'o withdraw or compromise the said case or submit to arbitration any differences or disputes that may

anse touching or in 3ny manner relating to the said case.

To ke erecution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority
hereby conferred upon the Advocale  whenever he may think it to do so and to sign the Power of
Allorney on our behall

And IWe the undersigned do hereby agree to ralify and confirm all acts done by the Advocate or his
substitule in the malter as my/our own acts, as if done by me/us to all intents and purposes.

And IMJe undertake that | / we or my /four duly authorized agent would appear in the Court on all
hearings and vill inform the Advocales for appearance when the case is called.

And | iwe undersigned do hereby agree not to hold the advocale or his substitute responsible for the
resull of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate
which he shall receive and retain himself.

And | fwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by
mefus  lo be paid lo the Advocate remaining unpaid he shall be entitled o withdraw from the
prosccution of the said case unlil the same is paid up. The fee settled is only for the above case and
above Court. IM/e hereby agree that once the fee is paid. | Awe will not be entitled for the refund of the
same in any case whalsoever. If the case lasts for more than three years, the advocate shall be entitled
for additional fee equivalent to half of the agreed fee for every addition three years or part thereof.

IN WITNESS WHERE OF I/We do hereunto set my /our hand to these presents the contents

of which have been understcod by mefus on this day of

N i
v %f/@m]f G VT

Client

e TG . ot 2P
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